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T.A. NO.867 of 1987 (T) —
(W,P. NO,5658/81)

Suraj Pal eseces Applicant,
Versus

Union of India & AnOther ceecesce o Respondents, X

2142,1990 4

Hon'ble Mr, J.P, Sharma, Je.M,

o Case taken up. None for the applicant. The notice
sent to the applicant at his given address returned with
the éndq@ement that she has retired. No address of the

applicant is available,
Sri Anil Srivastava appeard for the respondents.

The application is dismissed for nonprosecutear is
defaudt of the applicant.
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IN THE HON'BLE HIGH COURT OF JUDICATULE/}/

4 AT ALLAHABAD, SITLYING AT LUCKNOW,
Writ Petition mo‘) !;i? 1981.
Suraj Pal eseveve Petitioner,
| Versus %?,
) . / Union of India through General
»%/// Menager, Northern Rallway, Baroda
Housey New Delhi, and another ,.., Respondenis,
INDEZX,
Sl.No, Perticulears Page Nos,
s Writ Petition 1 to 11
2. Annexure 1
Retirement List 12 to 13
3. Annexure 2
Representation dated
30.12,1980. 14

4, Annexure 3
Letter of Respondent
No.2 dated 27.7.1981 15

¢ Oe Annexure 4,

School Leaving

Certificate of the

Petitioner, 16

6, Annexure 5.
Representation dated
30.9,1981 of the petitiorer 17

y Annexure b.
Letter dated 6,11,1981
' of the Respondent No,2, 18

Representetion dated
12,11,1981 of the

Petitioner, 19 to 22
9 Affidavit 23 Lo 24 .
10, Vakalatnama 25
11, Stagy Application 26
Lucknow, X:ZE%T’“"—q
Datedg\g.n. 1981 (H, T3 astava) L
Advocate

Coungel for the Petitioner,



IN THE HON'BLE HIGH COURT OF JUDLCAIURE, |
AT ALLAHABAD, SITTING AT LUGKNOW, \ 7~

GBS )

WRIT PETITION No. OF 1981,

Surgj Pal, aged about 54 years, son of Late
Shri Mangar, Highly Skilled Grade I MachinistM| & Qe \
in Locomotive Workshops, Northern Railwsgy, "
Charbegh, Lucknow, resident of No, 58/231,
Telpuruwa, Hussainganj, Lucknow, ;>/f

' e

'TEEEEE Petitioner,

Manager, Northern Railwsy, Baroda House,

New Delhi.
Sefalte— ; n . . }
2. The Additional Chief Mechanical Engineer(W),
i Locomotive Workshops, Northern Railwgy,
v 2BV Charbagh, Lucknow,

cssevee Respondents.

I PETITION UNDER ARTICLE 226 OF

‘ The Hon'ble Chief Justice and his other
Compznion Judges of this Hon'ble Court.

The Petitioner, most respectfully, showeth as

unders -

1. That the petition is directed against the premature

,}37/)/@' , retirement of petitioner from hig service on 30,.,11,1281

erroneously by the respondents.
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2, That the petitioner is working as a Highly skilled
z M.5.qaR =&

Grade I Machinistjin the Machine Shop of the Locomotive

Workshopsy Northern Railway, Charbagh, Lucknow, under

the Respondent No,2,

3. That the petitioner joined the railwgy service in
Class IV category as a Khallasi on 18,11,1947 at the
age of 20 years and rose to his present rank of Highly
Skilled Grade I Machinist by dint of his hard and honest
lebour with appreciation of his superiors, 7
v
4, That the petitioner is being made to retire from
service on 30,11.1981 as per Retirement List of Loco
staff during the year 1981, as circulated by the Deputy
Chief Mechanical Engineer (W), Locomotive Workshops,

Northern Railwgy, Charbagh, Lucknow, under List No, )
S.0. /988 dated 6,12,1980, A true copy of the relevaﬂt/

extract of the List in respect of the Machine Ghop Pt.ll
Staffy, including the petitionery is being filed as

Apnexure 1 to this petition,

O. That the petitioner is an illiterate staff, ad as

such, at the time of his appointment when he was asked
about his date of birth, he, being illiterate, could
not give his exact date of birth and had told the
concerned staff that his age was about 20 years on the
date of his appointment to service on 18,11,1947, and,
therefore, the petitioner's date of birth has wrongly

been shown as 15,11,1923 in the Retirement Listy filed

as Annexure 1 to this Writ Petition,

6. That the actual date of birth of the petitioner is

30.. Soo
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4,8,1927 whereas in the service record of the petitioner

it has erroneously been shown as 15.11,1923 which is nothing |

but a clerical error.

7. That the petitioner had not been in the know of this
clerical error in his date of birth since he had stated {%
that his age was 20 yesars on 18,11,1947 when he was

appointed to service and cherished the idea in good faith
that it had been recorded by the staff concerned as stated
by him, It was only on circulation of the Retirement List
(Annexure 1) on 6,12,1980 that the petitioner came to know

of this clex;ical error in his date of birth,

8, That the petitioner thereupon moved a representation
on 30.12,1980 requesting the Respondent No.l, through the
Respondent No,2, for orders for the alteration of his date
of birth from 15,11,1923, incorrectly recorded in his
Service Record, to 4,8,1927, his actual date of birth in
his Service Record, A photostat copy of the sald repre=
sentation dated 30,12,1980 (in Hindi), is being filed as
Annexure 2 to this Writ Petition,

9, That the Respondent No,2, under his letter No.
L/PC/MS=992 dated 27.7.1981, informed the petitioner that
his case for alteration in his date of birth had not been
sgreed by the Respondent No,l. This letter of the
Respondent No.,2 neither carried any reason for the rejece-
tion of the petitioner's case nor any reference to the
communication of orders of the Respondent No.l. A photostat

copy of the said letter is being filed as Annexure 3 to
this Writ Petition,

10. That the petitioner on advice of his 0ld aged

4".0.0
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relatives that he had once been admitted in the Harijam
Pathshala (Primary School), Barafkhana, Lucknow, by his
perents, the petitioner approached the Pathshala Autho-

rities,

11, That the petitioner did hectic efforts to get the
information and after inspecting the old records of the
seid Pathshala, it was found that the petitioner had /92/\
actually been admitted in the said Pathshals (Primary
School) in the year 1936 by his parents,

12, That it was also found in the school records that

his date of birth had been entered by the then school
suthorities as 4,8,1927, As the parents of the petitioner
were poor &nd illiterate and as education was not
compulsorily given to the Harijan families, the petitioener
could not continue his further studies in the said

Primary School and at last he left the school in the
€ Yg - 2 3 ¢ 8
year 1938, R Pralosinds Cofy s deawed U\g*fk\”f =

0 buoip Jbof o1 Frm oo % 45l (ke felibads

13, That the petitioner made his second representation
on 30,9,1981 enclosing, in original, the Leaving
Certificate (Annexure 4) to the Respondent No,l, through
Respondent No,2., The photostat copy of the said reprew
sentation dated 30.9,1981 is being filed as #Apnexure o
to this Writ Petition,

14, That it was mentioned in the saigd representation
(Annexure 5) that the petitioner could not produce the
above documentary evidence (Annexure 4) earlier with
representation dated 30,12,1989 (Annexure 2) beczuse the
sgme was not availeble with him then,

15. That the Respondent No,.2 by his letter No, L/PC/MSe
992 dated 6,11,1981, but served on the petitioner on

e
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14,11,1981, that his representation dated 30.9,1981
(mnexure 5) for alteration in his date of birth would
not be considered as his case had already been rejected
by the Respondent No.l, It is surprising that even in
the sald letter dated 6.11,1981 (junegure®), the
Respondent No,2 has not gquoted any reference to orders

of the Respondent No,1 by which the claim of the O}\c
petitioner submitted through his representation dated
30,12,1980 (Annexure 2) for alteration in his date of
birth in his service record has been rejected, It also
shows that the representation dated 30.9.1981 (Annexure 5)
has not even been forwarded to its addressee, the
Respondent No.,l, A photostat copy of the said letter
dated 6,11,1981 is being filed as _m_r_l_g;gl_r_'_g_é to this

writ Petition, &

16, That the petitioner is advised to state that the
word 'already' used in _A}_)ggggg_ﬁ%onnotes that the
Respondent No,2 is adament and prejudiced against rules
and evidence otherwise he must have forwarded the
petitioner's representation dated 30.9.1981 with its
enclosure: Leaving Certificate (Annexures 5 & 4 respec-
tively) to the Respondent No.l. The Respondent No.2 has
no power even to consider the matter relating to the
alteration in the date of birth of the staff working
under him and to effect the same in their service records,
The Respondent No,2 has, therefore, undoubtedly acted

without jurisdiction in the matter,

17, That Para 145 of the Indian Railwgy Establishment
Code, Volume I, specifically enumerstes circumstances
under which corrections & alterations in the date of

birth of the non-gazetted rsilway employees can only be

‘effected by the Respondent No,1 especially in respect

of illiterate Class IV staff,
N D - { C- 0y
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18, That the Harijen Pathshala "Leaving Certificate"
which is en amthentic document for the correctness of
the age/date of birth of the petitioner, has not been
teken into consideration by the Respondents and thereby

they have caused a grave injustice to the petitioner.
(
\

19, That the petitioner is advised to state that under
the Rules to the extant - Matriculation Certificate,
Municipal Birth Register, School Leaving Certificate
end so on, ere taken as confirmatory evidences for the

correctness of the date of birth of a person.

20, That with a view to make his last efforts - the
petitioner again submitted his another reminder on
12,11.1981 to the Respondent No.,l requesting for his
case being considered sympathetically as the petitioner
ie being made to retire on 30,11,1981 erroneously, But
the petitioner has not received any reply from the
Respondents till todey. The photostat copy of the said
letter is being filed as Annexure jﬁw to this Writ Petition,

21, That as per the Harijen Pathshala 'Leaving Certifiw
cate' the actual date of birth of the petitioner is
4,8,1927 and not 15,11,1923, ad mentioned in the
Retirement List (Annexure 1) which is required to be

corrected to 4,8,1927.

22, That the petitioner is advised to state that the
Respondents have rejected his claim without assigning
eny reasons,y end as such, the respondents, under legal
& moral obligations, must communicate to the petitioner
their reasons for arriving at a conclusion absolutely

detrimental to the interest of the petitioner,

23, .??Lﬁe petitioner is advised to state that the
272 1l pn 418 0/(‘,2
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Respondents have erred in not accepting the documentary
evidence i,e, Harijan Pathshala Leaving Certificate
(Annexure 4) which amounte to violation of the Principles
of Natural Justice,

¥
24, That the petitioner is advised to state that the
rejection of his claim by the Respondents vide Annexurgs

3 & 7 are not spesking order, laconic and are bad for

not recording reasons,

25, That the petitioner is advised to state that the
Respondents have arbitrarily not considered the genuine
circumstances of the petitioner which threatens to

result in grave injustice and pecunisary loss to him,

26, That the petitioner is advised to state that the
rejection of his claim for the alteration in his date
of birth in his service record amounts to an order of
compulsory retirement, contrary to rules governing his
service and is violative of the Principles of Natural
Justice and the rejection is arbitrary & malafide; as
his retirement before attaining the age of superannuation
amounts to punishment involving consequences such as
loss of pays status and deprivation of service and

since it has not been made in consonance with Article
311 of the Constitution of India, the retirement of the
petitioner before attaining his asge of superannuation is
liable to be guashed, The rejection of the petitioner's
claim is contrary to law and is sgainst the Principles
of Natursl Justice which prejudiced the petitioner for

a legal approach against the Respondents,

27, That the petitioner has no other alternative

efficacious and expeditious remedy to mend his grievances

MU UIen ALS-GG Jovecnss
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but to invoke the Writ Jurisdiction of this Hon'ble

\ Court,

- A 28, That being aggrieved by the threatening premature B
Y
- retirement of the petitionery he is filing this Writ w

e Petition on the following:-

'2\/ QAS%I?ZHC et i ¥ g

GROUN DS,

(&) - Because the retirement of the petitioner on
L 90.11.198]1 will be pre-mature, as the Respondents
have erred in not considering the Documentary
Evidence submitted by the petitioner in support
of his age,

(b) - Becamse the Respondents have failed to give reasons
for rejecting the petitioner®s claim which they
ought to have given and, therefore, the rejection
is cryptic,

Ly

(e) - Because the Respondents, in not accepting the
Documentary Evidence (Annexure 4), have violated
the very Principles of Natural Justice,

(d) =~ Because the rejection of the petitioner's claim
| by the Respondents without assigning any reasons

is not a speaking order, laconic and is bad for

not recording reasons,

(e) -~ Becamse the Respondents have committed en error
on the face of the record, The error is flagrantly
violative of the Rule 145 of the Indian Railwsgy

Establishment Code,

J ? /[{ Wenane
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(f) - Because the arbitrary rejection of the Oocumentary
Evidence submitted by the petitioner will be

resulted in grave injustice end pecuniary loss

to the petitioner, .

£

(g) - Because the rejection of the petitioner's claim
amounts to compulsory retirement contrary to Rules

governing the service of the petitioner,

A~

(h) - Becamse the rejection of the petitioner's claim
is arbitrary & malafide, as the date of birth
shown as 15,11,1923 in the service record, instead
of 4,8,1927, is only a cleric&al error for which
the petitioner, being illiterate, should not be
made to suffer his loss of pgy, status and

deprivation of service by the Respondents,

(i) ~ Becamse the retirement before attaining the age

of superannuation amounts to 'Removal from Service!
» ; without observance of its formalities, which is
iY against the consonance of Article 311 of the

Constitution of India,

=

(j) = Because the Respondents have acted without

Jurisdiction in not considering the Rule 145 of
the Indian Reilwsy Establishment Code.

(k) = Becanse the illegal rejection of the petitioner's
claim without giving reasons is in violation of

Articles 14 & 16 of the Constitution of India,

(1) - Because the Respondents have rejected the claim
of the petitioner in colourable exercise of powers

ignoring the Rule 145 of the Indien Reilwey

Establischment Code,

R |
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(m) « Because the Respondent No.2 has no powers to take
decision in the matter of the alteration in the
date of birth, |

¢, %

(n) = Because the rejection of xiﬁg; claim of the
petitioner by the Respondent No.2 (Annexure 7) is
without jurisdiction as he has no powers to take

decision on the matter,

(0) = Becanse the correction of age in the Service Record

is valueble Legal Right of the petitioner,

(p) - Because the rejection of claim of the petitioner
in &ge in his Service Kecord without reasonable
opportunity is violative of Article 311 of the

Constitution of India and of Natural Justice.

o
=
=
<
e
o

N WHEREFORE, the petitioner prays for the following

reliefs: -

(i) = that a Writ of Certiorari or any other appropriate
writ, direction or order in the like nature
quashing the order of the petitioner's retirement
from service on 30.11,1981, as per Retirement

List dated 6,12,1980 (Annexure 1),

(i) = that a writ of Mandamus or = direction or order

ike nature be issued against the Respondents

es regarding the alteration

of al

to act according to Rul

in the date of birth. £T<:f”/////
. {}-M 2.000000
W

%




N 11 o ( IL{

(iii) - that a writ of prohibition or @other gppropriate
writ, order or direction in the like nature be X
issued against the Respondents prohibiting theﬂ\b
not to interfere in the service of the petitioner
whe is working as a Highly Skilled Grade I

Machiniet under the Respondent No,2,

(iv) - that any other writ, order or direction to
which the petitioner mgy be found entitled from
factsy pleadings and circumstances as stated in

the Writ Petition,

(v) = that the petitioner be awarded the coste of

the petition,
/(W‘
\—/3:/1/
Lucknow, (B, T Srivastave)

i Advocate
Dated:23%.11, 1981, Counsel for the Petitioner.
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b mLT T AN DT ™ MIT NI T
IN THE HON'BLE HIGH COURT OF JUDLCALURE AL AL AHABAD
£ o £ ko AL
)
CTHYT W ¢ M TIIMYWNNAGWT Do 1T TT A YT
ol iLANG AL LUCKNOW BENCH,LUCKNOW,

Writ Petition No, of 1981

Surgj Fel ..Petitioner

Versus

Union of India through General . sdespondents
Menager,Northern Railwgy,
and another

ANNEXURE NOo1

OR_I:HE YEAR 3281)
5.0, 0., 988/LOCOMOTL VE( WOKK 5) / CH/RBAGH ~Dated: 6/12/1880

( mXLnn(,l OF THE RETLREMENT IS ©

The following stzff will sttein the sge of
superannuation and will be retired under age-limit on

the afternoon of the destes noted against each,

They should be clezred on all accounts

f se e .
before settlement MACHINE SHOP, Pt.Il

s~ N&ie & Designe- Date of Date of  Date of Remarks

No, T.No. tion gppoint Birth Retire-
_-mer_l} - _ meDLa e
82, Munnilel H/Sk.Gr.l 5,2.45 1061423 I 4
83, Dwerka =d0= 5,2.45 17.1.23 31.1.31
prased
M. S.782
84, Gaya -do=- 4,11,40 5,11.23 30.11.81
Prasad
MS 905
85, Rem Mter «d0= 2,10.,44 20 ¢ 2623 30.92.81
M. Se 947 .
3DeTe
g6, Ganga= ~30= 99,9,43 28+9423
* prasad
M, S.957

87, Sar J PEL'L =30= 18.11.47 15,1123 30¢11e31
’ /05 a9 m/ Mach.

880..O..O'l..l‘........'.

contd.2/=
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Sd/- illigible N\
For Dy.Ch.Mech,Bagr.(W)
Loco Shop Charbagh,Lko.

Copy to :-

4, Y
XX '
A1l SS,AS (PB),AS(19) A1l D/Clerks,

SA) /CByPPSy Drewing Office for informabion and
necessary action., This order must be noted by

the staff who are retiring and their acknowledgement

obtained,
for Ly Chn?d/- sagr( W
‘;’T—/ﬁ / ) (y o g ‘ ”ecn. gr .}’
,;ijjz\jﬂ Uie MUS QD Loco shop Charbagh,Lko
ARVE COFY

e =N

w23 6
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uN THE HON'BLE HIBH COURT OF JUDICATURE AL ALLH ABBD
LUCKNOW BENCH,LUCKNOW,

. «D(
Writ Petition No., of 1981 A9

ura] Pal Petitioner
Versus
Union of India through Respondents,

General Manager Northern
Ralilwgy and znother

ANNEXURE NO,2

e —e—— ( 7 . O (),
2 7 siien MU
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IN THE HON'BLE HIGHCOUKT QK JUDLCAITURE AT ALiHABAD
LUCKinuw B CH,LUCKNOW, AN

Writ Petition io, oI &1

Sursj Pal Petitioner
Versus
Union Ur' India through Respondents

(A (2m 1eral o1 (:‘* ,Nort’hem‘l
Ralla,ay and another
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IN THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAKARAD

LUCKNOW BENCH,LUCKNOW .

'3
Writ Petition No., of 1981 49

uraj Pal Petitioner

Versus

Union of India through
General Mensger,Northern
Railway,and another,

Respondents,

D2 Htea MS Ggy




ARNEXTRE Nox Z

To.
(]
moemiame, | o
m m:w. . Mhh]@ S‘w: "
BEM DELEL Shotive Worta,
L Claroegh lmsinosy

, ( Respec’od 8ir,

SWB= Altepation in date of birth.

il an el il anl aalial tou e on o o o

f With duo reapest end hmble submission, I beg to lay dewn
£ $he following few 1ir-s for your honeur's kind consideration and
sympathetic ordersi~

That I was appointod as khallasi in Loconotive Works,leRlye,
cmg:"nnm on 15=11~1247 and my date of birth was recorded
by the dealing clerk in my service reglstor as 4=-11=1925¢31
was seml {lliterate employee. According to service record my date
of birth 1s recorded as }A-af-19"; which I camo $o know from the
list of retiring enployees cireulated by the Dy. C.H.E,(W)/CBeLKO,

When T came to lmow this fact that I an likely to retire (Lo
on 50-1i="81 and I told the fact amongst come of ny relatives, they
__ infarmed ne that you are harlly of 54 years of o0, vhich you cah
verify from the Institution "arizan Path:'ala, uf Mhana, Liclnew
where you studied upto the standard eof class IT duwing the period
your father were working as a private labouror in his poor days
a;‘thz oould not managow for tho further studies you left the
“ .

‘ On knowlng this fact I contacted the cad of the Instituties

iii

to obtain a Transfer Certificate for my actunl (.te of birth, the

Head of Institutlon made his b-st effarts to {ind the very old resard
for the year 1058 which took some months. liow I have been iasm‘:} a

. ranafer Cortificate, whevein my date of birth is recordod as 4/8/1.27
‘mmunqnanudwdabodMMmoﬁodum

In this comeoctim it is also polnt~d out tiat wvhen I
submitted an apolication for change of ry datc of birth on 50-13-80,
on my application I was asied to produce any docmentry proof in
support of my date of birth, bt as T can not enlait the same fop

a fou noaths my roquest far clanre far date of Lirth wns tumed
dom and I was infarmed vide 4ddl: C.M.I.(V)/Charbagh, Incknow letter
HoeL/PCAB=g32 ats 27=7-1981, :

How I am oncloasing hercwith
Certificate issusd Ly t'e Tngtitution, Harizan Pathshala, Naraf ihana,
Lucknows

It is, therefure, requosted to kindly adwinister the justice
,, i wy case and accept my request for change ef my date of birt: oa the
o)1 [S1 vasis of dosumentary evidonces ' .

Tor this ot of dndaess I shall ever remain grateful

AL to your honours
| . v‘ X ;‘ : < ; ! ; V N ’ :
Datod 3070/1001, Yours faithflly, /, 3 1t 1
7 T e \'\\(‘)-v(\ri‘)f

: : JURAT PAL) T
Az / \SHEAY R ! 2, A

?j)\\;—((/uc/k MS- G922 %{\’Z%‘“ ﬁ’p

AM\23 6
- 23/v|dI




/N 2 B
IN THE HON'ELE HIGH COURT OF JUDLCATURE AT
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Writ Petition No, of 81

urgj Pal Petitioner

Versus

Union of India through Respondents,
General Manager,Norbhern

Railway and another,
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IN THE HON'BLE HIGH COURT OF JUDICATURZ AT ALLIiABAD
LUCKNOW BENCH,LUCKNOW,

Writ Petition No, of 1981 )
f)\c

Suraj Pal Petitioner
Versus

Union of India through
General Manager,Northern Respondents
Railway,and another

ANNEXURE NO

%ﬁﬂ A18-G6 9
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ANNEXTRE Mo,

The ueneral .anager (»,
Noruiern Rallway
Baroda House,

Mew Delhi, Dated V2 W B
Sir,

BESD. ACK: DU

Regarding:~ Alteration in applican@'s date of
birth from 16.3.1923. as erroneously
recorded by the officec, to 4.8,1227,
bis actual date of birth, as recorded
in his School Leaving Certificate,

Seveesoe

Beferenie;~ Letter No, L/FC/kio 992 dated ¥7.7,1381
iscu.d by the Additional Chief wmechsnical
kngineer (i), Locoshops, Charbagh, iucknew.

The applicent, most respectfully, begs to submit as under; -

1. That the applicant is at present working as a Highly
Skilled Machiniet Greade I in Machine Shop and is being

made to retire from service on 30,11.128)1 A.N.y in pur-
suance of the Retirement List of Loco otaff during the
year 1981, as circulated by the Dy:Chief Wechanical
Engineer (W), Locoshops, Charbagh, Lucknow, under mis-
apprehension, when he should retire on 31.8,1985, as per

documentary evidence,

2, That at the time of his appointment on 18,11.1947 as
& Khallael, his date of birth had been recorded in his
service Register as 16,11.17323 by the then Desling (lerk
wrd the ssme, 80 recorded by the Clerk, not having bLeen
asdvised to the aspplicant and the applicant Deing not
iiterste in English (having read only upto i. Clase im
the Harijon Fathshala), this incorrect date of birth
cor. ‘nued to remain in his official records ad the
spplican s hed relther any eccasion to know thst his
oty had incorrectly been recordsd by the Uff

he pouid B th e arthorities to get the 8&ue




Charbagb, Lu
Cknow
988 dateq o |
ed 9.12,198, that the applic

ant came to kn
about hig retirement fyom 8ervice on N

wnllclgal A.a.’ “

that teo, when he was asked to acknowledge the communi-

cation to him against hig Dame,

4. That on 30,12.1980 - the applicent subitted his
- representation to the General Mamager, Northern Reilway,
New Delhi, pointing out the error in his date of birth,
and requesting him for its rectification from 15.11,1283
to 4,8,1927 thereby advemcing his date of retirement as
31.8,1986, instesd of as 30.11,1981.

5. That the Additional Chief Mechamical sngineer (u),
Locoshops, Charbagh, Lucknow, under his letter Wo,
L/PC/MS,992 dated 27.7.1281, advised the spplicant that
his request for slteration in his date of birth has not
been mut!/you. Sinee no reference of your sdvice to
the Addl. C.XM.E.(M)/CB/Lucknew has been communicated te
the applicant, a copy of his letter is being submitted
alongwith this reminder for your kind consideration.

6., That the epplicant, on having been adviged for tie
submission of documentary evidence in support of his
request for the alteration in his date of birth, furuished
the original "Luving Certificate™ issued by the Head
Master, Harijan Pathshala, Barafkhana, Lucknow, salong
with his 2nd representation dated 30,9,1981 addressed

to you through the Additional Chief Mechanical Engineer

(4) y Loeoshops, Lucknow, reply to which is still awaited.
Li"\.\} 2. 5(tpy

M 5thier MsaIt

3..0"’

under higz List YWo,5,0 /
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22
AT
24

7. Thet the "Birth Rogister® maintained at the ‘Balda’

\g‘?

Munieipality or in the records of an Educational Inste
ftution is taken as an authentic document for the
acceptance of the correctness of the date of birth,
Since the applicant's date of birth 4, 8, 1927, as
shown in the "Leaving Certificate"” issued by the Hedd
Master of the Harijan Fathshala, Barafkhana, Lucknow,
had been recorded in the books of the Harijan Pathshala,
decades ago; prior to 18,11,1947, the date on whiech
the applicant's date of birth had been recorded by

the Office as 15,11,1923 at the time of hie sppointmaemt
a8 a Khallasi -~ the latter date of birth i,e. 15,11,83
should neither be tenable nor acceptable as authentie;

whosoever might have been responsible for this error.

8, That - while enclosing herewith Photostat copies
of (1) Add1.C.k.E(M)/Loco/CE/Lucknow's letter iWo.
L/PC/MS 932 dated 27,7,17°1 and (2) applicant's 2nd
representation dated 30.9,1J81 alongwith (8) "Leaving
Certificate" issued by the Heed Master, Harijam
pathshala, Lucknow, on 18,8,1981 - it is earnestly
requested that immediate action in t.hg matter may
kindly be t=ken to advise the epplicant of the effect
of his 2nd representation dated 30.9,1981 and this
reminder, both addressed to you, by the 218t of
November, 1981, at the latest, falling which the
applicant shall he compelled for further steps at

"SHRINE where TRUTH PREVAILS".

Thanking you for sn immediate action as the spplicat

shall Le made to retire erroneously on 30,11.81 AN,

Yours faithfully,

,.('j 2 ,'j'ltfl(",'
(sursj Fal), T.Jo. K5/292,
H.S.Machinist Gr:l/kachine Jliop,

Loco «orkshops, CB/Lucknow.

40“....

‘ &0
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IN THE HON'HLE HIGH OOURT OF JUDLCAIURE (\;E?Q
AT ALLAHABAD, SITTING AT LUCKNOW, :

/’i*°3vf-WTit\Petition No. - oki1981, P
e B VA "7

1981
AFFIDAVIT
44

HIGH COURT
ALLAHABAD

Petitioner.
{ Versus

Union of India through General
‘ Manager, Northern Railwgy, Baroda
House, New Delhi, and enother...... Respondents.

AFFIDAVIT

&\\(331;’
wagﬂaﬁ

v). I, Sursj Pal, aged about 54 years, son of Late

M S99 =

P

shri Mengar, Highly Skilled Grade L Machznist[in the
g Locomotive Workshops, Northern Rallway, Charbagh, resident

of 58/231, Telpuruwa, Hussainganj, Lucknow, do hereby

solemnly affirm and state on oath as under; -

1. That the deponent is the petitioner and, therefore, he

is well aceuainted with facts of the case,

g

2, That Ee deponent hereby verifies that the contents <
of Darasl'/?,E"" g}é/_f/ %/q /0/ “/ /L/ /3//4; /S’\/ 0
J:r / 7/ 7
2l
of the Writ Petition are true to my personal knowledge
< s :
and those of paras /b [ (g, (9,22 23, R4 2§ R~

21, 2%

are believed by me to be true as they are based on

legal advice received by me,

(z ; 3, That the Annexure 1 - the extract of the Retirement

List of the Locomotive Staff for the year 1981 - is a

e 2eeses
2] 2 stgen HETG2

-




) /3
(%

true copy and the remaining Annexures 2 to 7 are

the photostat copies of their originals.

M s MSGE-
L 25t M5992.
Lucknow, Deponent,
%o

Dated®3. 11,1981
=~

VERIFICATION

I, the deponent named above, do hereby verify

that the contents of paras 1 to 3 of this affidavit

A" are true to my personal knowledge, No part of this
affidavit is false and nothing material has been

concealed; so help me Gody —M88 —— —— .
»\M 3 51 Lijet HOGG 7

Lu cmow. Deponent

Dated: QB ll 1981,

-

9 2V I identify the deponent, shri Siraj
pPal, who has signed before me.

K el K dwte

4 (H, L. Srivastava)
, Advocate.
<
/ Solemnly affirmed before me on thls dagy of ),371

November, 1981, at 1015 AJi./Psie bj chri Suraj
pal, the deponent, whd is identified by ohri H.l.
srivastava, Advocate, High Court, Lucknow Bench,

Lucknow,

I have satisfied my-self by exemining the deponent
that he understands the contents of this affidavit

which has been read over &nd expleined by me to

the deponent, /%Q{\? %A

s 26
=[S

4_—
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IN THE HON'BLE HIGH CQURT OF JUDICATUR 7 = 5/
Y

AT ALLAHABAD, SITTING AT LUCKNOW. 41

(03 Ul- L7>(

Civil Misc,Application No. of"81.

N

In re:’/d_\a{l\" :
Writ Petition No,  ‘) “of 1981.

Surgj Pal, sged about 54 |

F o4 years, son of Late

{Sl'wi Menger, Highly Skilled Grade 1 Mach;ni,st. M-$992
in Locomotive Workshops, Northern Rallwgy

Charbagh - resident of No. 58/231, Telpurl,lwa,

Hussainganj, Lucknow,
Petitioner.

Versus

1., The Union of India theough the General
lianager, Northern Railwayy Baroda
House, New Delbi,

2, The Additionzal Chief Mechenical Engineer -
(W) , Locomotive Wiork shops, Northern :
Railway, Charbagh, Lucknow,

Respondents.

STAY APPLICATION.

-:-—M

The petitioner, most respectfully, states as under:~

That for the feets and reasons disclosed in the

accomp anying Writ petition and its Affidavity it is

prayed that the operation of the Retirement Order

4 6,12,1980 passed by the Respondents contained

in Annexure 1 so far as it relstes b

mgy kindly Dbe stey

date
o the petl tioner

ed till the pendency of the Writ

t of Justice.

petition in the interes )
Al
kn (H, Cestava) &
Lucknene Advocate o
Peunoner.

pated: . 11 1981. counsel for the
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL g /f77 :
ALLAHABAD BENCH [ J} 9|

23-A Thornhill-Road, Allahabad=211 001

o P
/ ;; : A o 6 2 G / -
No.CAT/A11d/Jud/ [iél‘?ﬁ }‘ fated ths s e )
J, Mo, 8BGT of 1987
3 1g A
Sucai-bal APPLICANT )
: ‘o
VERSUS
RESPONDENT'S
—Jl)v‘ ¥ O & 1d X
To
: 5 Gl A f
e : FE*T | _‘_l:.,'f:l 3 AR ‘v" ' " =
i e :
2o :- i .-v;..;’zi K Ll IV I LUGH ol ?
\_Lll’- Wie
Whereas the marginally noted cases has been
transferred by R et R - Under Smxkimk thc

TTecr @& Bausd

provision of the Administrative Tribunal Act XIII of 1985 and

registered in this Tribunal as above,

The Tribunal has fixed date 3

Writ Petition No, ° L
of 198, . of s iy doas 1984 The
of the Court of - hearing of the matter.

T R Y

;i . . ."‘:' - l":.
arising out of order " If no appearance is made

dated
passed by in

on your behalf by your some

“one duly authorised. to Act and

pleéd on your behalf

DT, P PSS BEERG P SR ML PRBE PR IR P

the matter will be heard and decided in your ébsence.

Given under my hand seal of the Tribumal this

day of il : 19889,

v
p

dinesh/

: /ZC/‘*DEPUTY REGISTRAR

v
® LAt i
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_ IN THE CENTRAL ADMINISTRATIVE TRléUNAL;ALLQHABAT
) GEIRCUET BENCH , LUCKN 0w

SRR %

Gandhi Bhnwan,OFC.Rcsidoncy

i /03,17/ Lucknow = g
;\PO.CAT/LKO/Jud/CB/{3’236” et __22.,3)/17_{‘_?_ ,

T.ANoO, of a1 By e .:T\

¥ - 4 5 8 M
.
Veraus ' _vv\‘:
] - RESPONDENT's
To
/
4
2
! //
& Yhercas the marginally no*od cascs has been transferred by |
PR B » Under the provision of the Administrative

Tribunal Act 13 of 1535 and registered in this Tribunal as above,

Writ Patition No,

The Tribunal has fixed date ~f

the matter will bo heard and decided in your abscznce,

¥
§ ‘
oF AE . Lt et Y it 2 198 o The hearing ‘
of ‘the Cotst af, "y, g g of the matter,
e e s B AR § sl i i If ne aprcarance is made
. ®0f Ordor datod % on your bechalf by yezp smmo
oy TASSED Y N - U § epe, duly authrrised ts Act
e e 3 . § and plead on your bghalf {

Given under my hand scal of the Tribunal this

: : day nf : 1939 ©
dines 'n/ /
ginesr VTN

ZEPUTY REGISTRAR
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M/»f ( IN THE CENTRAL ACMINTISTRATIVE TRIBUNAL,ALLAHABAD
7 Il\\ | CIRCUIT BENCH,LUCKN G

, A Gandhi Bhawan,0peResidency 1
0 - Lucknow -
\\ ; 9 é:(/ R

Dat

10 CAT/LKO/Jud/CB/ 24 ated the. . —-ﬂj’)//_j__[.lc,-_

Jp .Q.NO, of 867 7 T\,

S
eraus f
“éym'.;u l‘g‘;{ ‘ ,-/:.’ﬂc L‘?' RESPONDENT's
: O 7 7 08 <%4% eve.
e S S TEOT
¢ s ¥V 4OU Cold €&
SAfo Mo £ /23), * S

( M (.83t :’777"!.,.49“7 2k

& Whercas the marginally noted cases has bccn transferred by

” % (; Z(& G Under the provision of the Arministrative

Tribupal -Act 13 of 1835 and registered in this Tribupmal as above,

/ . 4 ‘
¥
qult Petition N _S 6 S C\'ZL‘/[ . The Tribunal has fixed date »f

of 198 2 25098 ., The hearing

af the matters.

of -the Court of _”)_t L »3' £Z< O

If ne aprcarancs is made

of Frdcr dataod . on your bchalf by ynap seme

nasse# by ane duly authorised to Act
' lg

- a ———

T
i
&
4 IUD PRGN (D PTG 1 pATrE G

B

ans plead on your bghalf
=

<

;

tht matter will be heard and docideri in your abssncce,

Given under my hand scal of the Tribunal this

»{’2} Pés) gy nE |/ 1939,

dinesh Aq -
dinesh/ , - /L,(F »
‘ G = ' ~EPUTY REDISTRAR wm i o
‘?—7/?4 L g 7@%{42‘ /% sz,( EPA 7 - M P ((‘/ Beneele
Made Moo Pelhc’
/ ﬂw é/(,.((,'nffCl Z—';" m—ff‘ﬁ
e Aok et ome L (/u(f 7&

([;',’ J\(>é-(a, om I)i A [u(’ 1&)}/ //3 )\( 2 M}
2 "'/‘ﬁ’t/: /j/ ' )Z E o




PHONE : NO. 77831

ANIL SRIVASTAVA

M. Sc., L.L.B.
ADVOCATE

B-9, SECTOR-H

NEAR SANGAM CROSSING
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